
1       O.A. No.2024/2020 
 

Central Administrative Tribunal 
Principal Bench, New Delhi 

 
O.A. No.2024/2020 

 
This the 9th day of December, 2020 

 
(Through Video Conferencing) 

 
Hon’ble Mr. R.N. Singh, Member (J) 

Hon’ble Mr. Mohd. Jamshed, Member (A) 
 

Ramesh Kumar, 
PIS No. 28801066, 
Retd. Constable of Delhi Police, 
Aged about 62 years, 
S/o Late Sh. Ram Lal Singh, 
R/o B—30, Gali No. 2, 
Chandu Nagar, Delhi – 94. 

    ...  Applicant 
(through Advocate Mr. Anil Singal) 
 
 

Versus 
 
1. Delhi Police, 

Through Commissioner of Police, 
PHQ, IP Estate, New Delhi. 
 

2. DCP (2nd Bn DAP), 
Through Commissioner of Police, 
PHQ, IP Estate, New Delhi. 
 

3. Pay and Account Officer, 
PAO-IV (DP-1) Tis Hazari, Delhi. 

    ... Respondents 
 

(through Advocate Mr. Amit Yadav for Ms. Esha Mazumdar) 
 

ORDER (Oral) 

Hon’ble Mr. R. N. Singh, Member (J): 
 

   The present OA has been filed by the applicant seeking a 

direction to the respondents to grant all the consequential 

benefit in view of  the respondents’ order  dated   05.02.2020  
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wherein the respondents have treated the period of 

uspension i.e. 03.07.2000 to 07.06.2015 as period spent on 

duty for all intents and purposes with consequential benefits 

including allowances. 

2.  It is an admitted case of the applicant that after this 

order dated 05.02.2020 (Annexure A-5), the applicant has 

not even preferred any representation to the Competent 

Authority. 

3.  In view of the aforesaid, learned counsel for the 

applicant seeks permission to withdraw the OA with liberty 

to the applicant to ventilate his grievances before the 

Competent Authority by making an appropriate 

representation. 

  4. Permission is granted and the OA is disposed of as 

withdrawn with liberty as aforesaid. Pending MAs, if any, 

shall stand disposed of.  There shall be no order as to costs.  

 

    (Mohd. Jamshed)      (R. N. Singh)  
            Member (A)               Member (J) 

 
 

cc/uma/ankit/ 

 
 
  


